
CENTRAL AOBlNlSTRATlVt TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

N«w D.lhi th Day of Nowba* 1994,
Han*bl» Hr,3,P.Sharw«, HawbarpJ
Hon*bl« nr. S.R.Adlg®, H««b«r(A)

Harish Chandar Bhatia 4 Ora

Uarsua

Union of India 4 Ora,

AND

1. n«R«Gothwal
praaantly poatad aa ACP/PCR
aon of Shri Shankar Raw
R/o B-4 Typa-IV
Naw Pdlica Lina
Kingaway Canp
Naw 0alhi..110 009.

2, R.K.Pandoy
praaantly poatad aa ACP/HQ/North Eaat Oalhi
s/o Shri R.N. Panday
r/e B-440 Haara Bagh
Naw Dalhi^HO 041. ^ TV

(By Shri Vikaa Singh, Adwocata)
wTl-K NJOMWi tv\o.UK.

Varaua '

.Raviaw Patitionara

Union of India 4 Ora,

(By Shri G.D.Gupta, advocata)

.... Raapondanta

!^unGEHEN T(Oral)

Hon'bla nr.3«P.Shama, Waiiibar(3)

Tha original application No.300/B9 waa dacidad by tha judgamant

dalivarad on 31.3.1992. That OA waa filad by Shri Hariah Chandar

Bhatia 4 Othara aa applicanta and UOI 4 Othara aa raapondanta, Tha

Raviaw Patitionara, In raapact of thaip aaniority, wara nacosaary party

to tha apclication, but wara not iwplaadod by tha applicanta in OA No.

300/89. The Raviaw Patitionara, aggriavad by tha aforaaaid Judgaiaant

on 31.3.92, filad thia raviaw application which waa ontartainad and

liatad for haaring. Intariw order waa alao grantad to raapondanta to

I



-2-

r.c«t ..nloilt, .. P« th. ord.r. of th. TriOun.l but no difotion
... 9l.«. for proootion UXl th. n.rt d.t. of hoorlog of th.

2. Aft.r th. RA .80 fllod. UOl h.d .1* pt.f.tt.d . ct.ll SIP
ta th. Hon'bl. 3upr« Court uhich ... .d.ttt.d .nd h.. .lt..d, b..n
htard.

3. Shri G.O.Gupt., .ppMrlng for th. r..pond.iit oriQin.l
•ppUcnt., i... th. oppo.it. party In th. R.vi.« Applic.tion
i,»ntion.d in th. aiming th.t th. Hon'bl. Supr.iw Court h.. .Ir.ady
h.ard th. .PP..1 fll.d by th. Ufil .g.in.t th. Judgomnt und.r r.vi..
tfid ord.r ha. b..n r.a.rvwJ, Proxy couns.l stetad that th. R.vi.w
Applic*»t has not baan giwan any haaring bafor. th. Hon'bl. Supr.a.
Court, in th. «lt.mati,»., h. also atat.d that Shri Vikas Singh

was not awailabl. today, and th. inattar b. d.f.rrad for a waak.

4, U. hav. consid.rad the nattsr. This RA has bean pending for

2 years, ^ban an appsal has alrsa dy bmm heard against a judgsissnt
before Hon'bl. Supr.M Court, the RA bacon., nsaningl... as the
judgwssnt would .ither b. upheld or auitabla dirsction will b. given.

In Vint of this, this RA is disposed of subjact to docisian of the

Hon'bl. Supcn. Court in th. SLP fil.d by UOI.

(S^R.ADIGC) (a.P.SHARWA)
HEWCRCA) REWERO)


